VI TEM NO. 14 COURT NO. 4 SECTION |1 A
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).4387/2011

(From the judgenent and order dated 10/02/2011 in I A No. 1/2011
in CRLA No. 54/2011 of The H GH COURT OF CHATTI SGARH AT BI LASPUR)

Pl JUSH @ BUBUN GUHA Petitioner(s)
VERSUS
STATE OF CHHATI SGARH Respondent ( s)

(Wth appl n(s) for exenption fromfiling O T.,bail,permssion to
pl ace addl. documents on record and office report)

Dat e: 24/05/2011 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE G S. S| NGHVI
HON BLE MR JUSTI CE CHANDRAMAULI KR. PRASAD
( VACATI ON BENCH)
For Petitioner(s) M. Prashant Bhushan, Adv.

M. Pranav Sachdeva, Adv.

For Respondent (s)

UPON hearing counsel the Court nade the foll ow ng

ORDER
| ssue noti ce, returnabl e on 31.5.2011.
Dasti, in addition, is permtted.

The notice may be served upon the Standing
Counsel for the State of Chhatisgarh.

(A.D. Sharma) (Phool an Wati Arora)
Court Master Court Master



